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The present RA No.2h« of 2002 has been filed by the
respondents for review of the order passed in OA ,o.212S/At,n

S' ., S, 2 0 0 2 .

TT'-. the review applicant
(respondents) wants to re-argue the whole ,ratter again, w„eh

While delivering the judgment, all the
grounds taken by the respondents in their reply were dal v
.vwn.., w vjc, o.d. No fs esh error has been pointed out which mav call
for review of the order. Further, the RA does not come withifn;
the ambit of Order A7 Rule i CPC read with Rule 22 (3) (f) (i)
oP the Administrative Tribunals Act ,.

above, nothing survives in the RA,
w h i c h i s 3 o c o r ding1y d i sm i s se d.
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